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Te lecom, Kothagudém,
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The Chief General Manager,
Te lecommunications,
Doorsanchar Bhavan,
Nampally Station Road
Hyderabad

- Counsel for the Applicant

Counsel for the kespondlents
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sd DEPUTY||REGISTRAR(D)

1. The Telscom sttrlct Manager, Khammam, Khammam Districts
2, The Sub Dzvmslonal 0fficer, Tslecom, Khammafn, Khammam Bistrict,
3. The Sub 01v131unal oPPicer, Telecom, Kothagﬁdam Khamma@ ‘Oistrict
4. The Chief Gemeral Manager,Telacommunlcatlons, Doorsanchar Bhava r===-
Nampalli Statlam Road, Hyderabad.
S Ome copy to lr.Ch. Jagannatha Raa, Advocatea,|CAT, Hyderanai
6. One copy to MreNoR .Devraj,8r.CGSC,CAT, Hyderabad.
7+ One copy to Library,CAT,Hyderabad,.
8+ One spars copye.
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